
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A. No. 	E.3/3 
T.A. No. 

DATE OF DECISION 	17-12-1993 

-h:i uthurii Sjddwjue 

-hri ). 

Versus 

Unjy. f 	ia ;md 0ther  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	fl. o .?te I 
	

V  ie ;hrman 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 	 4 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

i 



i'utbuatin S. iddiue 
14, Bostan Society, 

arKhej Road, Ahmeaabad. 	 Applicant 

AdvDcjte Shri S. 3uKhat. 

I r sus 

I, TJnjn of India 
Notice to he served 
through the General Manager 
destern Railway, Churchgate, 
3 ombay. 

2. 	The Uhief Commercial Suf)erinte.ent 
Zestern Ri1.wz 	chnat Bc-miy. 

i•a 	:r- aqer. 
Jestern Railway, Prtpiagar, 

3ar3da. 	 Respondents 

o 	0 R t) E 

J-n 

	

63/93 	 Data: 17-i 

Pcr lb 	b1 	hri 	?itei 	Vj 	Chairmi 

hough kD. Slip is not received 	the rLCE 

:n il-11-193 and must be deemed to have been servd. The 

oplicant and his advocate are not present. In the past also 
they were not present. Fenc dismissed for default. 

k 

r3JT1am3orthy) 
Nember (A) 

(N. 3.ate1) 
Vice hairman, 



Adjourn2d to 15.09.99, 

(v. &amakrishnat) 
Vice Chairman 

Mon 

O.i/6 39/93 

TE 

24.08.99 

iiirtt ftft 
OFFICE REPORT 

flff 
ORDER 

Mr. Shevde says that he will enter 

pperance for the responde-nts and also 

ile reply or adopt reply filed in anothej 

.A. 

 

( :3D 
v;c 

el, / 

C 	C,At) 

VL 	t1Cr1 

29, .99 	 place it before the special Bench 

on 13.10.1999. 

(A.S.sanghavi) 
t4ember(J) 

kt' 
(V. amak ri shnan) 
vice Chairman 

vtc. 

5----573 	 I 	 0,000 



Dat'4 	Office Report 	 0 R D E R 

13.1c.99I 	 I 	find from the reply statement that 

the so-called juniors were given 

certain benefits as per the orders of 

the Hon'ble Supreme Court which was 

conveyed in letter dated 14.3.91. We 

find from the Arinexure A-7 in OA/169/93 

issued by the Divisional Office Earoda that 

there is a reference to letter dated 

14.3.91 of D.R.N. () Earoda and in letter 

of General Manager dated 21.2.1991. The 

resrondents should make available copies 

of these letters and also details of the 

Supreme Court's judgernent. 

Adjourned to 19.11.1999. 

(A. S. Sanghavi) 	 (V. Rarnakrishnan) 
Member (J) 	 Vice Chairman 

prnr 

---- o5-573 	 0,000 



! f.' 
C I 

- 'I 

given benefit. A copy of the order 

ty he given to Nr, Shevde. 

Zdourne( to 14.12.99. 

(A. S. Sanghavi) 
trhe (Jj 

W. Rarnakrjshnan) 

Office Report 
	

ORDER 

:r 	iE1 	T 	 to 	sh the 

ied particulars especially whether the 

:orsons stated to be junior to the aprlicant 

rnely Y.T.Modv, V.3.Joshi, K.S.Shah etc. 

:ose names fial."Lrs in the order dated 4.6.92 

t 	ur 	uror:one a selection 
- 	

- 	 o 	e scale of R.2000- 

the reasons as to why the applicant 

2.9 	 none for the parties. Adjourned to 17.1.2000. 

~~Iv 
(V. Raxnakrishnan) 
vice Chairman 

vtc. 

seen reso1.itjon of the 3ar Association • 

the effect that they are abstaining from work 

today in protest against the proposed amendrre.nt 

to the Advocates Act. Adjourned to 8.2.2000. 

7 
(A .. . sanghavi) 

MP tribe r (j) 

I Mv 
(Y.Rarnakrishnan) 

jice Chairman 

vtc. 



Date 	Office Report 	 0 A D E R 

08.02.20 0 	 Mr. Shevde prays for turther time saying xJLx 

that these are old records. Respocderits shall 

positively produce the detail-' part-culars as per 

put order dated 19.11.99. call on 02.03.2000 . 

U.C. Kannan) 	 W. Ramakrishnan) 
Member Wk 	 Vice chairman 

mb 

/1 



CAT /J / 13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NOj' 
T.-A>NO. 

	

DATE OF DECISION 
	

2 • 2. 2 c CC 

1'utITuddin s 3icicjue 	 Petitioner 

Advocate for the Petitioner [s 
Versus 

In 	0T In1:. & C 	
Respondent 

Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. 
	 T 	r:ri 	 Vice C1'itTr.nn 

The Hon'ble Mr. 	 7. 	• EJVI i3V j, 
	 (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ! 

./ c, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



L. 

cidine at I4. Bostan Society 
d liej Had. AhnieWihad-3 80 055 

	
Applicant 

ucate: Mr. S.K.Bukhan 

1Ofl 01 iidii 

o be ei\cd i ucil the 

neril Maiaei t \Vestern Railway 

estern ka1\va\', tJnirehia1c 

ba' 400 02C, 

.e )ivs;onal Rail N4atiaer 

Vçjttn'11 Railvav. Pint p11aitr 

/ IIOd (JO4. 
	 Respo ide its 

perused 

the relevant tile shown i 	ivh. he e p- 	 e 

dated 24 98 hymu the [ )R M Baroda to the Union. wvug reason 

- f1 	•,. 
	C. 

- 	----- 	 ;- 1- 

Tbw 	Na lit 	had uned Ia! f a' seniCe In 

Deni1iieni as a Goods Clerk and rose to the level o 



i 

modticd sdtion pricdurc \\as  a 	 - 

\\ as  Ken pioinoti ni to theievel of (.Thief Goods (_ 1er!. ii: 

;'ntend'; that S011w r'r"I"Is Min 	to Earn are his junto  

\\ Cie  U\ Ci )FOiOt IIIU livaiwi ul pa in the ne\t higher grade of 

t<s. 	(revNed scale 1 s2 )R.)-32O() ) and the same benelir has 

tux been e:tended to him The applicant has chahlenaed the 

Circular 	
I 	 - 

I issued by thc D M Ii a ou and ao the 

order dated 4kô,92 gking ptoforiiia prcrnoiion to some other 

otlicials in the Ablinvp w0c v..e 	l •4  in the catc of 

102000-34.;. 

The 	, 	e r'it 	 1dinc On die 

—3— 

'- H 

4. 	We find that Ow wN. ' 	, 	 !-, 	I. 	- 

promoted retrospectively 	iiic 	; 	ill 1: 	- 

Rs. I (OO26('(i consequent to addtunaI posts onaceount ol 

restrueturing orders, The Railway Board had prescribed in the 

restrivaludul 	mad tied SASON nrcedure to the effe 



4 
	 —4— 

i.L1 in such eases in the extent that promotikt Oo 

based only on scrummif service records vtliout holding au 

Aten OF V1\ -a 	tcst. It is also Uarified that this IS 

en t 

ma% ineaLn here aat ume cnera 	tndtdate h. 

Westerit Raihav had issued an order d 

I as at Anncvnr \. The  relevapi im"Aw of 1h 

n' 

.84, in excess ol their prescribed percentage (i.e. 15 SC and 
; I Imil pereeni SI Al eontra\entioil to tile Loard "s msiruc a 

kaacd in theit letter No. P  11 (SCT >49 2 J.iJ  262, 19 
('\i F 	(-(. 	 ic 	r: 	'T 	 -s 

H . 	. 	..... 	 ... 	... 	. 



-5— 

ded rest ' th etlect I rni ! 	-3 n1.\ ne i yen pr 4orni / 

osWon univ VK a vis 1nei' 	 im ne been pr niicd ai 

i•'' 	
-- 

I JO_ u* JLLUW d\ 	dl IflL 	ffl- - 

tt 	 tlflh!idCflfl 	111! 

: 

bC1 I Y)) as  

ftrJ iued the 	ite1 	i 1eh. 1991 	.-eUCfl1 	 I 

dii CLU ( 	C 	 Ci. A number UI )C SOIlS tU UIC 

to 	k I 	)( )() weir c-ei 	 ti e }e\eI t1' 	)U )- 

and tbc'e are Y:I'MUdI. V.J sb and K.hah.ec  and 

Rai\\Is  

IithUF 	-i U UC\\ deei 	 -. 

I . 0 	11U111 ) 	I1U1Ufl IU 	 i 	 \ 

uta tniu1 bei -tsr oiv 	e. diL date of sh 

Utd1 11(11 C1 11e aCIUiI 1inW 

ha *tte. hl be circumstance3H 

'Up at lldci - ;. 

t4- 

TvI 



-6- 

tage or he should be an the pt 	
H H H 

canuot be arcei 

7 	I 	the hht of the foreoifl 

V .IaI1iakIii 


